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small. hydro. potential in that State. They MINISTER OF STATE IN THE MINIS:
have not prepared any fessibility study| TRY OF PARLIAMENTARY AFFAIRS:
or project reports on any of the sites, Only|(SMT. MARGARET ALVA) : (a) to{c):
one small hydro project of one MW capa-| A statement is lald on the Table- of the
city has so far been set up in Bihar. They| House.

have recently advertised for the investi-

gation work. This i ome of the Stat:s! STATEMENT"
;V:;lfenfwt:h:raizf:r\:lympu;uu:it u:n ‘]?:_ Proposals to constitute the Indian Medi-
centive package is first announced, small cal and Health Service were sent to: the.
‘:ydrn sites are idenitﬁed, pl‘DjECt report State Governments ior their comments.
prepared making use of the scheme of M view of the lack of consensus of the
the: Government of India and entrepre- part of the State Governmenty it ?s not’
ncurs allotted developable sites. 1 am possibli to constitute the Tidian Medical’
sony to say that the programmes in|20d Health Service:; The' States whi?h had
Bihar, at the moment, ars in their infancy. | 2ccepted|not accepted the comstitution of
We will try to develop thcse programmes the Indian Med%al and Health Service
faster. and also the States which had some re-
servations are given below:

®. Wt e wg TR R sEn

. R _ Accepted :
2 ey B - O T B B (1 o
: i l 1. Gujarat
INTRODUCTION OF INDIAN MEDI- 2. Karnataka
CAL AND HEALTH SERVICE. .
3. Mizoram

@%304. SHRI SANTOSH KUMAR
SAHU: Will the PRIME MINISTER be'
pleased o state:

4. Rajasthan
5. Tripura

CONDITIONALLY ACCEPTED
(a) whether % is a fact that Govem-

ment have decided or contemplate to - in- 1. Madhya Pradcsh
troduce Indien Medical and Health Service 2. Maharushtra

to carry out unmiform  health services 3. Punjab
throughout the country in the line of 4, Meghalaya

Civil" Services and have invited views of

States in this regard; NOT ACCEPTED :

(b) if so, the details thereof alung-\ . Andhra Pradesh
with' the details of names of States which
have favoured' the proposal and names; )

| .
of Stales which have not favoured thg| o ‘omachal Pradesh
propusal amd names of States from which 4. Jammu and Kashmir
comments are awaited; amd 5. Kerala

!

2. Assam

(c) .if not, the reasons and Lonslramts‘STATBS WHICH DID NOT OFFER

therefor? - ANY COMMENTS :
THE MINISTER OF STATE IN THE, - Bilar
MINISTRY OF PERSONNEL, PU'BLICi 2. Haryana
GRIEVANCES AND PENSIONS AND! 3. Manipur -
@Previously starred Question mo. 197.74‘ 4. Nagaland
transferred from 15 December, 1993. 5. Orfssa
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6. Sikkim

7. Tamilnadu

3. Uttar Pradesh
9. West Bengal.

This mmatter was also discussed in the
sub-Committee meeting of the Inter-State
Council held on 15-9.1992, which dec.ded
not to accept the proposal to constiture
this All India Service.

SHRI SANTOSH KUMAR SAHU :
Medam, as per Aricle 312(1) the Rajya
Sabha is empowered to pass a resolution
by 2{3rd majority of any all India ser-
vices to be created in any deparimeat.
In December, 1961, ithe Rajya  Sabha
passed a resolution to have all Indja ser-
vices in al Iia Forest Service, all India
Engincering Service and all India Health

[23DEC. 1993]

fo Questions 22

SHRIMATI MARGRET ALVA
Madam, I do agree that the Rajya Sabha
had passed a Resolution by a 1wo-thirds
majority for constituting All-India Services
for Engingering, Medical and Hegalth, and
Forest Services. But, subsequently, P
‘number of events took place and beforc
ithe other two Services could be copsfitut-
.ed, even thoogh they were notified, a
‘sumber of State Governments withdrew
.their consent to the constitution of these
cadres, And, you will agree, Madam, that

“-it is not possible to constitute cadres, if

a majority Oof the States are not willing
to participate. It is true that they were
notified. And when the change of Gov-
‘ernment came in 1977, even though we
‘had gone to the final stage of notification
‘the then Prime Miinister went on record
‘and I quote: “We shall have to reconsider

‘the decision that has been taken. The

Service. complexion of the State Gevernments has

8ir, it bas been a storv for the last 30 changed. We are mwady to a pelicy of
years and pothing has been done so far. deceniralsation. Addition to the list of
According to the reply to my question, All India Services would nat be consistent
the Minjster hes stated that five Stales had ' with these devslopments. Ehe  subject
ggreed to -this proposal, four States had should be placed again befare the Cabi-
approved it conditionally, five had oppos- 'net.” Then the Cabinet Secretariat re-
ed this proposal and the other nine considered it and since. the Stales were
States had not replicd;  probably, it‘fnut wlling at that time, it wms defctred.
wiild be taken thal they had no objec-Then, Madam, in 1981, when Indiraji
fion to it. Usder such circumstances, if came back to power, she .again toek up
Fedian Forest Service could be constifut-|the issue with the States but since -there
ed, why could an Indian Medical and:was not even a response from all of them,
Health Service mot be constiluted by theithey were not constituted. But T may
Central Governmen1? My specific ques-add here that the Savksri Gumamission
‘tion is: Smee the Resolution had  beed jhad alss recommended recensideration of
endorsed by 2 Iwo-thirds majority i this question, that is, lhe camstitation of

‘ ﬂ..l: Rapra &bha in 1861, what is  the All Tndia Services. The recommendation
view of the ‘Gentrdl Government? I would )
was circalated to' the State Govermments

like to kmow whether the Central Gov-?

ernment would be constituting an All |And the Sub-Committee of the Inter-Stac

India Medical and Health Service which|Council which met :n Septeniber, 1990, —

‘womld further promote the  national |(hic was ope of the agenda  items—un-

health scheme and would improve the agimoisly decided to reject the proposal
for the setting up of these Al Indig Ser-

standard of living of members of  the!
vices. Therefore, ‘we have -npt boen able

medical profession, 1 would like 1o know

X ) )

m my ot s Y. a 1o what the to praceed further with the -recommen:!-
ation. RS

‘view  of the Central Government in this

regard is.
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SHRI N. E. BACARAM : [t is good.

SHRI MENTAY PADMANABHAM; ILI

_is good for the country.

SHRI SANTOSH KUMAR SAHU :
Madam, I would like to stress only one
thing that when the Rcsolution was en-
dorsed by a two-thirds majority tn the
Rajya Sabha, the Central Government was
duty-bound to implement it. Se, 1 would
like to know, through you, from the hon.
Minister -whether, instead of taKing ‘a lop-
sided ‘view, the Health Ministers’ Con-
ference would be summoned to  pursue
that, to guarantee better health services
all over the country and to have a national
health programme. It is mecessary  that
““sucha service should be created. Will the
Minister consider it ?

SHRIMATI MARGRET ALVA:
Madam, the Resolution of the Rajya
Sabha stands. A notification was issued
- for constituting the Services. As 1 pointed
" put, even when we wrote to the states
recently, “five States have accepted, tive
States have not accepted,  four have
" accepted conditionally and ‘the rest of
them hdve not even bothered to Teply to
“our’ notifitation askmg for their views, I
ain sure thé House will agree thzt it would
"not be worthwhile constituting a Service
with only five States acccptmg to join the
Services.
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SHRIMATI MARGRET ALVA :

Madam, I would like to tell the hcmr Mem-
ber that as far as pre- lndependent Indla
was concerned, we had All-India Services
such as ICS, IPS, Engineering S‘El'ViEC,
Forest Service, Medical Service, Educa-
ion Service and Agriculture Service.  All
these were All-India Services. But imme-
diately after Independencce, only two Set-
vices were constituted ieplacing ICS and
the old IPS. Immediately after Independ-
ence. we had Only the Indian Admmis-
trative ‘Service and the Iridian Police Ser-
vice. As the..._{interruption). ...
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SHRIMATI MARGRET ALVA : . At
that stage, there was no reorganisation of
the States and it was a unanimous deci
sion. Tt was only later when re-organisa-
tion of the States took place that the
proposal whether or.not they should be
constituoted was reviewed. If T would give
the detafls of the efforts made over the
years, 1. must say that the final stop really
carne when there was a change of Gov-
ernment in 1977. Notifications had been
issued. But they were  stayed by - the
Morarjee Desai Government because they

| felt that it was not in keeping with the

federal spirit of the Constitution.-We have
the Resolution of the Parliament and we
have been pursuing it. - Since then, only
five States are prepared to join m.. .this.
Even so I wonder is- the Member would
want us to overrule the unanimous: sleci-
sion of the Sub-Committee of the Inter-

State Council consisting of all the Opposi-



25  Oral Answers

.tion and the Congress Governments

these services on the Siates.
up to Parliament to . decide what
status of the Inter-Slatc Council
would be.
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and |
say that in spite of the unanimous uecwnn'
" of the Inter-State Council we should force
Then, it is

to Quéstions 26
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I want to know whether the Mnister

.will consider the gquestion of age relax-

ation for the candidates who take sub-

jects of medical sciences in the ensuing-
Civ1 Services examination.

SHRIMATI MARGARET ALVA : 1
any-sure the hon.: Member is aware that
examination to the All-India Services is
conducted by UPSC, the Union Publio
Service Oummission. It is they who decide
th2 forma!, age limits and everything else
thal roes with the .conduct of the exami-
nation. Whatever supgestions are made, 1
art prepared to send them to UPSC. It is
{for UPSC to take a decision and not for
gm.r 19 make a comment.

. DR. YELAMANCHILI SIVAJI : Madam,
'I am happy that the hon. Prime Minister
'is here. He was a Minister for some time
'in the HRD Ministry. He was a Minister
'in Andhra Pradesh for Education as well
‘as Health. When I was a student in Guntur
Meidical College, he came down to
EG‘.m!ur toc. inawgurate the science and
thealih exhibition.

¢ Whether or not the State Governments
_apree, the practical problem is that it is
a fact of life that those who are not quali-
“fied to join medical and  engincering

+Transliteration in Arabic script.
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colleges, apt for science courses and, in

course of time, they go-for TAS and IPS

and it is an avatkar service nowadays. It !
is also a fact of life that those boys who |

[RAJYA SABHA]

to Questions 28
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get gualified to JAS and IPS will, in due ! AT A o e wtaw wada S |
course, become Deputy Secretaries, Joint| THF T8 ¥ ¥& Fg Far 7

Secretariés and Secretaries to the Govern:
ment witbout any knowledge of medicine,
without 2ny knowledge of medical and
health departments or of hospitals, etc.
With these features they happen to be the
Directors or Additional Directors of Medi-
cal Fducation as well as Medical Services
and it is pot desirable that semiprs with
mnedical Knowledge thould go to these
Depuly  Secretaries who are  just thirty
or thirtyfive years of age with the files.

Therefore, T would like to know why, it

the State Governments reject the same, the
Union Government cannot take up
issue onee again ‘with the Stale Govern-
‘ments and convince them ‘so that the
-question -of the All-Iadia Medici] and
Health Service -is reopened. I would like
to have the reaction -of the honourable
Prime Minister.

SHRIMAT! MARGARET ALVA
Madam, we are -prepared to continuc cur
¢éfforts at persuasion and we are prepared
to-write to the State ‘Chief Ministers again
“to reconsider the question and 'if ‘they .are
prepared, “we "will constitute the Service
the moment they are ready.

|
THE DEPUTY CHAIRMAN : As you!

arc going to tell the Chief Ministers, I am
going to call Mss. Ummilaben Patel. ..
(Inzerruptions) . . ..
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| SHRIMATI MARGARET ALVA
iMadam, as 1 said earlier, we are prepared
lto carry on the dialegte and make them
taccept. Gujarat is one -of the States which
‘have accepled the. proposal for this All-
India Service and we are grateful for that.
i"nu: moment We have the majority of the
States wllling to accept the Scrvice, we are
'prepared (hen to go ahead  and conefifutc
‘the - Service. ‘
SHRIMATI -URMILABEN CHIMAN-
BYAI PATEL : Any timedimit
SHRIMATI MARGARET ALVA
It depends or ‘how muny States are pre-
“mered to aceept the proposal before I can
‘mzke any comments on this.
SHRIMATI URMILABEN CHIMAN-

BHAL PATEL : Will you put pressure on
them ?

SHRIMATI MARGARET ALVA
i will do my. utmost. _
' THE DEPUTY CHAIRMAN : Question
Na. 305.
|

'DEVELOPMENT OF WASTELAND IN
f RAJASTHAN

*305 SHRI RAJENDRA PRASAD
MODY : Will the PRIME MINISTER
bt pleased to refer to the answer to Un-

- starred Quesiion 1017 given i the Rajya

‘Snbha on 9th December, 1993 and state
/what responsc Government bave :received
ifrom the non-Governmental organisations
ffcr their support in developing wastelands
in Rajasthen 7
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